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ACT No. IV OF 1939. - 
[PASSED BY THE INDUN LEOISLATUBE.] 

( R e ~ i v e d  the @sent of the Qovermr General on the 
Febr* y, 1939.) 

~~t to and amena rne law ~e~:lcarruti 5~ 

motor vehicles. 

AS i t  is expedient to consolidate and amend 
tbe law relt~tirlg to motor vehicles in British WHERE 

India ; I t  is hereby enacted as fo!loms :- 

CHAPTER I-. 

1 Short title 1. (1 )  ThiP Act may be cailed the Notor Vehie eq extent an4 
A,+ lam commencemont. auu, sou.,. 

(2 )  It axtends to the who10 of Rritiab India. 
jhicles. 

1 - 

or Ppeed or blotor (3) It shall come into force on the 1st day of July, 
hicles. 1939 ; but Chapter lTIII shall not have effect until the 
ic Signs. 1st day of July, 1943. 
ng R4gu1~1ions. 
11s. 2. I n  this Act, unless there is anything repugnant in Definitions. 

the subject or context,- 

(I) " axle weight " means in relation to an axle of a 

;I vehicle the total weight transmitted by tho 
several wheels attached to that axle to the 

I surface whereon the vehicle rests ; 

(2)  " certificate of registration " means the certifi- 
cate issued by a competent authority to the 
effect that a motor vehicle has beenduly 
registered in accordance with the provisions of 
Chapter 111 ; 

(3) " oontract carriage " means a motor vehicle 
which carries a passenger or pasaengers for 
hire or reward under a contract expressed 
or implied for the use of the vehicle as a 

whole 
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(10) '( invalid 

" invalid carriage " means a motor vehide the 
unladen weight of which does not exceed five 
hundredweights, specially designed and con- 
structed: and not merely adapted, for the use of 
a person suffering from some physical defect or 
disability, and used solely by or for such a 
person ; 

(11) " licence " means the document issued by . 
competent authority autborising the person - 
specified therein to drive a motor vehicle or 
motor vehicle of any specified class or descrip- - 
tion ; 

(12) " licensing authority " meails an authority em- - 
powered to grant licences, appointed by tho 
Provincial Government by rulo made under 
section 21 ; 

(13) " light transport vehicle " means any hublio -. 

service vehicle other than a mot.or cab, or any 
goods vehicle other than a heavy transport- :. 
vehicle or a delivery van ; 

(14) " locomotive " means a motor vehicle which ie .. 
itself not constructed to gamy any load (other . 
than equipment ufied for the purpose of propul- 
sion), the unladen weight. of which exceeds 
16,000 pounds avoirdupois ; but does not in- - 
clnde a road-roller ; 

(15) " motor cab " means any motor vehicle cons- 
tructed, adapted or used to carry not more than , 

six passengers excluding the driver, for hire .. 
or reward ; 

(16) " motor car " means any motor vehicle other 
than a transport vehicle, locomotive, road- 
roller, tractor, motor cycle or invalid carriage 

(17)  " motor cycle " means a motor vehicle, other - 
than an invalid carriage, with less than four . 
wheels, the unladen weight of which, inclusive 
of any side-car attached to the vehicle, doe8 .. 
not exceed 900 pounds avoirdupois ; 

(18) "motoe ($ - ,, 
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with that person, body, association or company 
for the purpose of haying thoir goods 
transported ; 

(24) " public place " means a road, street, way of 
other place, whether a thoroughfare or not, t o  
which the public have a right of access, and 
includes any place or stand at which passengers 
ars picked up or set down by a stage carriage ; 

sn owner o a t.rans- 
L public ca 4 icr W ~ O  

- 
(Z5) " public service vehicle " means any motor 

vehicle used or adapted to be used for t h e  
carriage of pawengers for hire or reward, and  
includes a motor cab, contract carriage, and 
stage carriage ; 

(26) " regivteretl axle weight " ineans in respect of 
any vehicl: the axle weight certified and re- 
,vistaed by the registering authority as permis- 
u 

sible for that vehicle ; 
e= 

(27) " registered laden weight " lneans in respect of 
any vehicle the total weight of the vehicle and 
load certified and registered by the registering 
authority as permissible for that vehicle ; 

- 

(28) " registering authority " means an authority 
empowered to register motor rehicles under 
C h a ~ t e r  111 : 

(29) " stage carriage " means a motor vehicle ca-r- 
rying or adapted to carry more than six persons 
excluding the driver which carries passengers 
for hire or reward at  separate fares paid by or 
for individual passengers, either for the whole 
journey or for stages of the journey ; 

(30) " tractor " means a motor vehicle which is not 
itself constructed to carry any load (other than 
equipment used for the purpose of propulsion) 
the u~llade~l  weight of which does not exceed 
16,000 pounds avoirdupois ; but excludes a 
road-roller ; 

(31) " traffic signs " includes all signah, ws.rning 
sign posts, direction posts, or other devices for 
tho information, guidance or direotion of 
drivers of mot.or vehicles ; 

(32) "trailer" 
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(2 )  Subject to the provisions of section 14, no p&r:raon 
under the age of twenty years shall drive a transport 
vehicle in any public place. 

(3) Nothing contained in sub-section ( I )  or sub- 
section ( 2 )  shall prevent any person who, before the 
comrnencemellt of this Act, possessed a licence to drive 
a motor vehicle from obtaining a licence to dr' ive a 
motor vehicle of the same class. 

5. No owner or person in charge of a motor vehicle ~ ~ , ~ d b ~ l i t ~  

shall cause or permit any person ~vho does not satisfy 0fomner80f motor 

the provisions of sectioil 3 or section 4 to drive the vehicles for 
Contraventions 

vehicle. of and aectlons 4. 3 

6. ( 1 )  No porson sha!l, while he holds ally licence for Restrictions 0 s  
tho holdlng o; 

the time being in force, hold ally other licence except Hcences. , 
a licence issued ill accordance with the provisions of 
section 14, or a document authorising, in accordance 
with the rules made under sectioli 02, the person spcci 
fied therein to drive a motor vehicle. 

(2) No holder of a licence shall permit it to be used by 
any other person. 

(3) Nothing in this section shall prevent a licensing 
authority having the jurisdiction referred to in sub- 
section ( 1 )  of section 7 from adding to the classes of 
vehicle which the licence authorises the holder to drive. 

7. (1) Any person who is not disqualified under sec- Grant 

tion 4 f ~ r  driving a motor vehicle and who is not for the licence. 

time being disqualified for holding or obt.aining a licence 
may apply to the licensing authority having jurisdiction 
in the area in which he ordinarily resides or carries on 
business or, if the application is for a licence to drive . 
as a paid employee, in which the employer resides or 
carries on business, for the issue to him of a licence. 

(2) Every application under sub-section ( 1 )  shall be 
in Form A as set forth in the First Schedule, shall be 
signed by, or bear the thumb impression of, the appli- 
cant in two places, and shall contain the information 
required by the form. 

(3) Where the applicaLion is for a licence to drive as a 
paid employee or to drive a transport vehicle, or where 

in 





t y  for reasons 
~e applicetion 
ficate in Form 
ed by a regis- 

hive as a paid 
nce to drive a 

1 tlle medical 
L appear; that 
: or disabilitv 1 
;, tlle licensin 

to drive sue 

;he licensin 

4 

i l iotor Velziclee. ' 
( b )  where the application is made mit,l~in d e l v e  

months from the commencelnent of this Act, 
.. be satisfies the licensing authority that he 
was a t  the commencement of this Act the 
holder of a current licence granted under the 
provisions of the Indian Motor Vehicles Act, 
1014, entitling him to drive a vehicle of the 
class or description which he would be entitled 
to drive under the licence applied for : 

Provided that, where the application is for a licence - - 
to drive a motor cycle or a motor car, thc licensing au- 
thority shall exempt thc applicant from Part I of the 
test specified in the Third Schedule if the licznsing au- 
thority is satisfied that the applicant has previously held 
a licence to drive and has had not less than twelve 
months' recent exr~erience of driving a rnotor cycle or a 
motor car, as the case ma.y be : 

Provided further that wliere the application is for a 
licence to drive a motor vehicle (not being a transport 
vehicle) otherwise than as a paid employee, the liccns- 
ing authority may exempt the applicant from Part I 
of tho test specified in the Third Schedule if the a.pplicant 
possesses a driving certificate issued by an ailtomobile 
association recognised in this behalf by t3e Provincial 
Government. 

(7) The test of competence to drive shall be carried 
out in a vehicle of the type to which the application 
refers, and, for the purposas of Part I of the test,- - 

(a) a person who passes the test in driving a motor 
car or a motor cab or a delivery van shall be 
deemed t'o have passed the test for all of, 
these vehicles ; 

( 6 )  a person who passes t.ha twt in driving a light 
transport vehicle shall be deemed also to have. 
Gassed the test in driving the vehicles referred 
t:o in c l a ~ ~ s e  (u) ; and 

(c) a person who passes the test in driving a heavy 
transport vehicle shall be deemed also tc. have 
pm~eri the test in driving any motor vehicle 
other than a n~otor cycle. 

(8) When 
16 





Motor  Vehicles. a 

(j) invalid carriage, or 
(k) motor vehicle of a specxed description 

9. (1) Subject to any rules made by a Provincial ,"~~~JO~~ 
Government under sub-section (3), a licence issued under Ucence. 

the foregoing sectiolls shall be effective throughout 
British India. 

(2) subject, in the case of international driving per' 
mits issued in pursuance of the International Convention 
relative to motor traffic concluded at Paris on the 24th 
day of April, 1926, or of any Convention modifying 
tho same, to any rules made by the Central Govern- 
ment under section 92 and subject in any other case 
t o  the provisions of sub-section (4) ,  a licence to drive 
a, motor vehicle issued by a, competent authority in 
any Indian State or in the French or Portuguese Settle, 
ments bounded by India shdl, if the holder is ordi- 
narily resident in the Stata gr Settlement in which the 
Jicence was issued, be valid throughout British India as 
f it were a licence issued under this Act : 

Provided that such holder is not disqualifies csder 
any of the provisions of this Act for holding or obtain- 
ing a licence in British India. 

(3) A Provincial Government may, by rules made 
under section 21,- 

(a) provide that a specification entitling the holder 
of a licence to drive a public service vehicle shall 
be made in the licence only by or under the 
authority of the Regional Transport Autho- 
rity constituted under Chapter IVY 

(b) regulate the submission of applications for 
such licences to the said authority, or 

(c) require as a condition of its validity in a pro- 
vince that a licence entitling the holder to 
drive a public service vehicle shall be counter- 
signed by a prescribed authority in the 

- province. 

(9) locom tive I 
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foregoing sections, a licensing authority may a t  any srounds of disease or 
time revoke a licence issued by it, or may require, as a dlsabUity. 
condition of continuing to hold such licence, the holder 
thereof to furnieh a fresh medical certificate in Form C 
as set forth in the First Schedule signed as required by 
sub-section (3) of section 7, if the licensing authority 
has reasonable grounds to believe that the holder of the 
licence is, by virtue of any disease or disability, u d t  
to drive a motor vehicle. 

or Settlement shall 

aya subseq ent to, 
to sxpire a d shall 
nless the 1' ensing 
was preve ted by 

3wal of the licence i 
i a Notwiths anding 

13. (1)  Where the licensing authority refuses to issue Ordere 
refuslng or 

or revokes or refuses to renew any licence, i t  shall do so revoking 
Ucencea and 

by an order communicated to the applicant or the holder, appeale 
therenoom. 

as the case may be, giving the reasons in writing for such 
refusal or revocation. 

(2) Any person aggrieved by the refusal of a licensing 
' 

authority to grant or renew a licence or by the revocation 
of a licence may, within thirty days of the service on 
him of the order of such refusal or revocation, appeal to 
the prescribed authority, who shall decide the appeal 
after giving the licensing authority an opportunity of' 
being heard, and the decision of the appellate authority 
shall be binding on the lioensing authority. 

(3) The order of a licensing authority shall, unlese 
the appellate authority, conditionally or uncondition- 
ally, directs otherwise, be in force pending the disposal 
of an appeal under sub-section (2). 

14. (1) The authority speczed in Part A of the ifgc;;g, 
Fourth Schedule may grant licences, valid throughout ; ; ~ ~ ~ t o h r e  

British India, to persons who have completed their thecentral 
Qovernmenb. 

eighteenth year to drive motor vehicles which are the 
property of the Central Government. 

(2) A licence issued under this section shall specify the 
class or classes of vehicle which the holder is entitled to 
drive and the period for which he is so entitled. 

(3) A licence issued under this section shall not en- 
title the holder to drive any motor vehicle except a 
motor vehicle which is the property of the Central 
Government. 

(4)The 
1's 
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writing and subject to any yreac~*ibed conditions declafre 
any person disyualiliod, for a specifir.d pcriod for 
holding or obtaining a licence to drive a public 
service vehicle in the province. 

( 2 )  Any person aggrieved by an order of s Regional 
Transport Authority made under sub-scction ( I )  may 
within thirty days of the receipt uf inliuatiun of ~ u c h  
order appeal against tbe order to the prescribe$ 
authority, 

17. ( I )  Where a person is convicted of anpowerof 
court to offence under this Act, or of an offence in theaisq~~aufy. 

commission of which a motor vehicle was used, the 
Court by which such person is convicted may, subject 
to thc provisions of this ~cction, in addition to idposing 
any other punishment authorised by law, declare the 
peraon so convicted to he disqualsed, for such period as 
the Court may specify, for holding any licence or for 
holding a licence to drive s psrticnlar class or descrip- 
tion of vehicle. 

( 2 )  A Court shall not order the disqualification of an 
offender convicted for the first or second time of an 
offence punishable under section 115. 

(3) A Court sllall order tho disquslifiostion of an 
offender convicted of an offence punishable under 
section 117, and such disqualification shall be for a period 
of not less than six months. 

J 

(4) A Court shall order the disquali6cation of an 
, offender convicted of an offence against the provisionra 

of clause (c) of sub-section ( I )  of section 87 or of section 
89, and such disqualification shall be for a period of noti 
less than one month. 

(5) A Court shall, unless for special reasons to be re- 
corded in writing it thinks fit to  order otherwise, order 
Lhe clisqualiGcation of an offender- 

(a) who having been convicted of an offence punish- 
able under section 116 is again convicted of an 
offence punishable under that  section, 

( h )  who is convicted of an offence punishable unde:, 
section 120, or 

(c) who 

21 
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(c)  who is convicted of an offence punishable under 
section 123 : 

Provided that  the period of disqualification shall not 
exceed, in tho cases referred to in clauses ( a )  and ( b ) ,  
[two years, or, in the case referred to in clause (c), one 

(6)  A Court ordering the disqualification of an 
offender convicted of an offence punishable under 
section 116 may direct that the offender shall, whether 
be has previously passed tho test of competence to drive 
spacified in the Third Schedule or not, remain disquali- 
Eed.until ho has subsequent to thg making of the order 
s f  disqualification passed that test to the satisfaction of 
the licensing authority. 

(7) The Court to which an  appeal lies from any 
oonviction of an offence of the nature specified in 
sub-section (I) may set aside or vary any order 
of disquaiification made by the Court below, 

connection with which such order was made. 

for the peri$d specified in such order from holding or ob- 
taining a licence and the licence, if any, held by such 
person a t  the date of the order shall cease to be effective 
during such period. 

(2) The operation of a disquamcation order made 
under section 17 shall not be suspended or postponed 
while an appeal is pending against such order or against 
the conviction as a result of which such order is made, 
unless the appellate Court so directs. 

(3) Arly person in respeot of whom any disqualifica- 
tion order has been made may a t  any time after the expiry 
of six months from the date of the order apply to the 
Court or other authority by whioh the order was made, 
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OF 1939.1 MoCor Vehicles. * 
t o  remove the disqualification ; and the Court or autho- 
rity, as the case may be, may, having regard to all the 
oircumstances, either remove or vary the order of 
disqualification : 

Provided that where an application has been made 
under this section a second application thereunder shall 
not be entertained before the expiry of a further period 
of three months. 

19. (1) The Court or authority making an order of 
disqualihation shall endorse or cause to be endorsed , 

upon the licence, if any, held by the person disqualified 
particulars of tho order of disquali6cation and of any con- 
viction of an offence in respect of which an order of 
disqualification is made ; and particulars of any removal 
or variation of an order of disqualification made under 
sub-section (3) of section 18 shall be similarly so 
endorsed. 

(2) A Court by which any person is convicted of an 
offence specified in the Fifth Schedule shall, wh'ether or 
not an order of disqualification is made in respect of such 
conviction, endorse or cause to be endorsed particulars 
of such conviction on any licence held by the person 
convioted. 

(3) Any person accused of an offence specified in the 
M t h  Schedule shall when attending the Court bring with 
him his licence if it is in his possession. 

20. (1)  An endorsement on any licence shall be trans- Transfer endorsement of 

ferred to any new or duplicate licence obtained by the and licence issue free of 

holder thereof until the holder becomes entitled under ~;gmemont, 
the provisions of this section to have a licence issued to 
him free from endorsement. 

es 

(2) Where a licence is required to be endorsed and the 
licence is a t  the time not in the possession of the Court or 
authority by which the endorsement is tc be made then- 

(a) if the person in respect of whom the endorsement 
is to be made is a t  the time the holder of a 
licence, he shall produce the licence to tho Court 
or authority within five days, or such longer 
time as the Court or authority may fix, or 

(6) if, 
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(6) Where on an appeal against any convictidn or 
order of a Court which has been endorsed on a licence, 
the appellate Court varies or sets aside the convicti~n 
or order, the appellate Court shall inform the licensing 
authority by which the licence was last renewed and 
the licensing authority which granted the licence, 
and shall amend or cause to be amended the endorse- 
ment o t  such conviction or order. 

21. (1)  A Provincial Government may make rules Power tomake  
rules. 

for the purpose of carrying into effect the provisions of 
this Chapter. 

(2) Without prejudice to the generality of the fore- 
going power, such rules may provide for- 

(a) the appointment, jurisdiction, control and 
functions of licensing authorities and other 
prescribed authorities ; 

(b)  for the conduct and hearing of appeals that 
may be preferred under this Chapter ; 

(c) the issue of duplicate licences to replace licences 
lost, destroyed or mutilated, the replacement 
of photographs which have become obsolete, 
and the issue of temporary licences to persons 
receiving instruction in driving, and the fees 
to be charged therefor ; 

(d) the conditions subject to which a Regional 
Transport Authority may disqualify a person 
for holding a licence to drivo a publio service 
vehicle ; 

je) the medical examination and testing of appli- 
cants for licences and of drivers and the fees 
to be charged therefor ; 

(f) the refund of fees paid under the provisions of 
this Act or of any enactment relating tro motor 
vehicles in force in British India a t  the com- 
mencement of this Act ; 

(g) the granting by registered medical practiti~ners 
of the certificates referred to in sub-section 
(3) of section 7 ; 

(h)  the 

86 
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(2) A motor vehicle already registered under any 
enactment in force in British India a t  the commence- 
ment of this Act shall be deemed to be registered under 
this Aot until the 1st day of April, 1941, and on tho 
application of the owner before that date shall be 
registered under this Act without payment of any 
registration fee. 

(3 )  A Provincial Government may, by rules made 
under ~ection 41, provide that within a prescribed 
period certificates of registration of any prescribed 
class of transport vehicles deemed to be registered 
under this Act by virtue of sub-section (2 )  shall be 
presented to a prescribed authority for the entry there- 
in of all or any of the particulars specified in section 
37. 

24. (1 )  An application by or on behalf of the owner how Reglstratlon, to be 

of a motor vehicle for registration shall be in Form E made 

as set forth in the First Schedule, shall contain the in- 
formation required by that form, and shall be accom. . 
panied by the prescribed fee. 

( 2 )  The registering authority shall issue to the owner 
of a motor vehicle registered by i t  a certificate of 
registration in Form G as set forth in the First Schedule 
and shall enter in a record to be kept by i t  particulars 
of such certificate: 

( 3 )  The registering authority shall assign to the 
vehicle, for display thereon in the prescribed mannor, 
a distinguishing mark (in this Act referred to as the 
registration mark) consisting of one of the groups of 
letters allotted to the province by the Sixth Schedule 
followed by a number containing not inore than four 
figures. 

25. (1 )  Notwithstanding anything contained in Temporary 
registratlor. section 23, the owner of a motor vehicle may apply to 

any registering authority to have the vehicle tempo- 
rarily registered in the prescribed manner and for the 
issue in the prescribed manner of a temporary 
certificate of registration and a temporary registration 
mark. 

(2) A registration 
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a3' 

,+I any other case to the of sub-sectidn (1) 

.of section 23 and sub-section (3) and sub-section (4) 
+of this section, a motor vehicle registered by a competent 
.authority in any Indian State or in the Rench or 
Portuguese Settlements bounded by India shall not 
require to be registered in British India : 

Provided that there is in force in respect of the vehi- 
d e  a certificate conforming to and containing substan- 
tifilly the same particulars as the certificate of registra- 
+ion in Form G as set forth in the First Schedule issued 
by such competent authority in respect of such vehicle. 

(3) A certificate complying with the requirements of 
%he proviso to sub-section (2) shall be effective through- 
out British India as if i t  were a certscate of registra- 
tion issued under this Act. 

(4) Sub-section (2) shall not apply to any motor 
vehicle previously registered in British Zndia, if the 
.aertificate of registration of the vehicle in British India 
is for the time being suspended or cancelled for any 
 reason other than that of permanent removal of the 
vehicle fiom British India. 

(5) If a t  any time the Central Government is satis- 
Bed that motor vehicles registered in British India under 
%his Act are not permitted to be driven in any Indian 
State or French or Portuguese Settlement without 
heah registration in such State or Settlement, or are 
permitted to be driven only subject to unmasonable con. 
.ditions or that like conditions and requirement8 to 
%hose imposed under this Act (including the specifics- 
%ion of the particulars required by Form G as set forth 

- 

i n  the First Schedule) are not imposed hi a reasonable 
degree upon the issue and for the continued effective- 
ness of certificates of registration in any State or Settle- 
ment as aforesaid, the Central Government shall, by 
notification in the official Gazette, declare that certi- 
ficates of registration generally or in respect of any 
particular class of motor vehicle issued in any such 

or Settlement shall not be effective in British 
Bndia. 

29. (1) When a motor vehicle registered in one pro- ;%nment 

-vince has been kept in another ~rovince for a period redatwtlon. 

exceeding 
29 
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to exceed six mohths in duration or where the motor 
vehicle is neither used nor removed from the addre88 , 

recorded in the certiiicate of registration. 

31. (1)  Within thirty days of the transfer of owner- :g-E~z 
ship of any motor vehicle registered under this Chapter, 
the transferee shall report the transfer to the registering 
authority within whose jurisdiction he resides and shall 
forward the certificate of registration to that registering 
authority together with the prescribed fee in order that 
particulars of the ,transfer of ownership may be entered 
therein. 

(2)  A registering authority other than the original 
registering authority making any such entry shall 
communicate the transfer of ownership to the original 
registering authority. 

32. (1)  If a motor vehicle is so altered that the parti- Alteration in 

culars contained in the certificate of registration are motor vehlolb 

no longer accurate, the owner of the vehicle shall, with- 
in fourteen days of the making of any such alteration 
report tho alteration to the registering authority with- 
in whose jurisdiction he resides and shall forward the 
certificate of registration to that authority together 
with the prescribed fee in order that particulars of the 
alteration may & entered therein : 

Provided that i t  shall not be necessary to report 
any change in the unladen weight of the motor vehicle 
consequent on the addition or removal of fittings or 
accessories, if such change does not exceed two 
per cent. of the weight entered in the certxcate of 
registration. 

(2 )  A registering authority other than the original 
registering authority making any such entry shall 
communicate the details of the entry to the original 
registering authority. 

33. (1 )  A registering authority or other prescribed ;z~f:;~r$,":f 

authority, which has reascn to believe that any motor 
vehicle within its jurisdiction is in such a condition that 
its use in a public place would constit,ute a danger to the 
public, or that i t  fails to comply with the requirements 

of 
31 
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whose jurisdiction he resides and shall forward t G  that 
authority the certscate of registration of the vehicle 
together with any token or card issued to authorise 
the use of the vehicle in a public place. 

(2) The registering authority shall, if i t  is the original 
registering authority, cancel the registration and the 
c"ert5cate of registration, or, if i t  is not, shall forward 
the report and the certificate of registration to the 
original registering authority and that  authority shall 
cancel the registration and the certificate of registration. 

(3) Any registering authority may order the examin- 
ation of a motor vehicle within its jurisdiction by 
such authority as the Provincial Government may by 
order appoint and, if upon such examination and 
after giving the owner an opportunity to make any 
representation he may wish to make i t  is satisfied 
that  the vehicle is in such a condition that  its use in 
a publio place would constitute a danger to the public 
and that  i t  is beyond reasonable repair, may cancel I .$ 
the registration of the vehicle. 1 $ 

i i 
! i i: 

(4) If a registering authority is satisfied that  a , I S  ... 

motor vehicle has been ~ermanently removed out of I I t 
, P 

British India, the registering authority shall cancel the Y 

! 4 
registration. I I I : 

! $ 

(5) A registering authority cancelling the registra- 
tion of a motor vehicle under section 33 or under 
this section shall communicate the fact in writing to 
the owner of the vehicle and the owner of the vehicle 
shall forthwith sixrrender to that  authority the certificate 
of registration of the vehicle and any token or card 
issued to authorise the use of the vehicle in a public 

token or 
I 

returned 
;istratiob 

3d or h&;8 
ze owner 
nay be, 

repor ii 

place. 

(6) A registering authority making an order of can- 
cellation under this section shall, if i t  is the original 
registering authority, cancel the certificate of regis- 
tration' and the entry relating to the vehicle in its re- 
cords, and, if i t  is not the original registering authority, 
forward the certificate of registration to  that  authority . ma 

33 
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appertaining to the particular vehicle or chassis Lo which 
i t  is attached, which c o n t a h  the particulars specified 
in sub-section (I), that  plate may a t  the'discretion of a 
registering authority be deemed to be the document 
referred to in sub-section (1). 
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37. (1) A registering authority, when registering a specla1 artlcrrIsra to 

tran&port vehicle other than a motor cab, e recorded on enter !giltrattonof 
in the record of registration and shall slm e n b r  m trans veb~cye or1 
the certxcato of registfration of the vehicle the following 
particulars, namely :- 

(a)  the unlade~~ wcigllt of thc vehiole ; 

( b )  the r~,lnil,er, naturc and size of the ~ Y T ( ? R  attach- 
od to each wheel ; 

(c) the registered laden weight of the vehiole, 
and the registered axle weights pertaining 
to  the several axles thereof, fixed in accord- 
ance with sub-sectioa (2) wit11 reference to 
the partioulars of the tyres entered in the 
certificate of registration ; and 

(a) if  he vebiclc in ueod or adapted t80 he 11~ed for 
the carriage of passengers solely or  in 
addition to goods, the number of passengers 
for whom accommodation is provided, 

and the owner of the vehicle shall have the said parti- 
culars exhibited in the prescribed manner on the vehicle. 

(2) Notwithstanding any statement contained in the 
document referred to in sub-section (1) of section 36 as 
supplied by the maker or assembler of a transport 
vehicle, the registerod weight to be recorded by the 
registering authority for any axle shall not exceed the 
permissible weight for that axle calculated in aa- 
cordanco with the Sevv~nt,h Schedule, nor ahall the 
registered laden weight of tho vchiolc oxooud the sum of 
tho sevcral axle weights as so determined : 

Provided that  wherc it appcara to a Provincial Gov- 
ernment that  heavier weights than those specified in the . 

Beventh Suhuclulo 111sy Ln pormittcd in a pa~rticnlrtr lorn- 
lity for vehicles of a particular type, the ProvinCirrl 
Government may by notification in t.he official Gazette 

dire& 
36 
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(4) Notwithstanding anything containeu h aub- 
sectioq~ (I), a Provincial Government may, until the 
expiry of one year from the commencement of this 
Act, by rules made under section 41, dispense with the 
necessity for a certificate of fitness in the case of all 
or any transport. vehicles in respect of which certScates 
of registration and permits had already been issued 
before the commencement of this Act. 

39. (I) The authority specified in Part  B of the t;$',"E,"ly,",nhe 

Fourth Schedule may register any motor vehicle which ;;hy;,";;f 
is the property of the Central Goverllment ; and any Government. 

vehicle so registered shall not, so long as i t  remains the 
property of the Central Government, require to be 
registered otherwise under this Act. 

(2) A transport vehicle registered under this section 
shall carry a certificate of fitness in Form H as set forth 
in the First Schedule issued by the aiit.hority referred 
$0 in sub-section (I). 

(3) An authority registering a vehicle under sub- 
section (I) shall assign a registration mark in accordance 
with the provisions contained in the Fourth Schedule 
and shall issue a certificate in respect of the vehicle that  
the vehicle has been registe~ed under this section. 

(4) If a vehicle registered under this section ceases to 
be the property of the Central Government, the pro- 
visions of section 23 shall thereupon apply. 

(5) The authority registering a vehicle under sub- 
section (I) shall furnish to any Provincial Government 
all such information regarding the general nature, overal 
dimensions, and axle weights of the vehicle as the 
Provincial Government may a t  any time require. 

48. (I) The registration mark assigned to a trailer AppU~tItlcn o ! 
aha terIlI shall be displayed in the prescribed manner on the side tradrs. 

of the vehicle. 

(2) No person shall drive a motor vehicle to whioh a 
trailer irJ or trailers are attached unless the registration 
mark of the motor vehicle so driven is displayed i n  the 
prescribed manner on the trailer or on the last trailer in 
the train, as the case may be. 

41. (1) A Provincial 
37 
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(j) the extension of the validity of certificates 
of fitness pending consideration of app)ica- 
tions for their renewal ; 

(b) the exemption from the provisions of this 
Chapter, and the conditions and fees for 
exemption, of motor vehicles in the possession 
of dealers ; 

(1 )  the exemption of road-rollers from all or any 
of the provisions of this Chapter and the 
rules made thereunder, and the conditions 
governing such exemption ; and the exemp- 
tion of delivery vans from the provisions of 
section 38 and the conditions governkg 
such exemption ; and 

(nb) any other matter which is to be or may be 
prescribed. 

CHAPTER IV. 
D 

CONTROL OP TRANSPORT VEEUOWS. 

48. (1) No owner of a transport vehicle shall use or permits. Neoassityt'oc 

permit the use of the vehicle in any p b l i c  place, save 
in accordance with the conditions of a permit granted or , 

oountersigned by a Regional or Provincial Transport 
Authority authorising the use of the vehicle in that place 
in the manner in which the vehicle is being used : 

Provided t h a t  a stage carriage permit shall, su.bjeot 
to any conditions that may be specxed in the permit, 
authorise the use of the vehicle as a contract carriage : 

Provided further that a stage carriage permit may, 
mbject to any conditions that may be specitied in the 
permit, authorise the use of the vehicle as a goods 
vehicle either when carry@ passengers or not : 

Provided further that a public carrier's permit 
ghall, subject to any conditions that  may be specified 
in the permit, authorise the holder to use the vehicle for 
the carriage of goods for or in connection with a trade 
or business camied on by him. 

(2) I n  
I 39 
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(e)  to any transport vehicle used for towing a 
disabled vehicle or for removing goods from a 
disabled vehicle to a place of safety ; 

(f) to afiy transport vehicle used for any other 
public purpose prescribed in this behalf; 

(g) to any transport vehicle owned by, and used 
solely for the purposes of, any educational 
institution which is recognised by the Provin- 
cial Government or whose managing committee 
is a society registered under the Societies 
Registration Act, 1860 ; 

(h) subject to any prescribed conditions, to any 
transport vehicle owned by the Government of 
any Indian State or French or Portuguese 
Settlement bounded by India used for Gov- 
ernment purposes unconnected with any com- 
mercial enkrprise ; or 

(i) to any trailer used for any purpose other than 
the carriage of goods for hire or reward when 
drawn by a motor vehicle constructed for, the 
carriage of not more than six passengers 
excluding the driver. 

i (4) Subject to the provisions of sub-seotion (3), 

i sub-section ( I )  shall, if the Provincial Goveriment 

1 by rule made under section 68 so prescribes, apply to 
any motor vehicle adapted t o  carry more than nine 1 passengers excluding the driver. 

43. (1)  A Provincial Governmont, having regard to- Power to 
Provlnclal 

(a) the advantages offered to the public, trade and Qovernment to controi road 
industry by the development of motor trans- tramport. 

port, and 

(6) the desirability of co-ordinating road and rkil 
transport, and 

(c) the desirability of preventing the deterioration 
of the road system, and 

(d )  the desirability of preventing uneconomic com- 
petition among motor vehicles, 

and after having heard the representatives of the in- 
teresta affected and having consulted the Provincial 

and 
41 
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may bo specified in the notification, in respect of each 
Regional Transport Authority, the powers and func- 
tions conferred by or under this Chapter on such 
Authorities : 

Provided that in the North-West Frontier Province 
and in Chief Commissioners' Provinces the Provincial 
Government may abstain from constituting any Regional 
Transport Authority : 

Provided further that the area specified as the region 
of a Regional Transport Authority shall in no case be 
less thail an entire district, or the whole area of a 
Presidency-town. 

(2)  A Provincial Transport Autllority o_r a Regional 
Transport Authority shall consist of such number of 
officials and non-officials as the Provincial Government 
may think fit to  appoint, ; but no person who has any 
financial interest whether as proprietor, employee 
or otherwise in any transport undertaking shall 
be appointed as or continuo as a member of a 
Provincial or Regional Transport Authority, and, if 
any person being a member of any such Authority 
acquires a financial interest in any transport undertaking 
he shall, within four weeks of so doing, givc notice 
in writing to the Provincial Government of the acquisi- 
tion of such interest and shall vacate office. 

(3) A Provincial Transport Authority shall exercise 
and discharge throughout the province tha following 
powers and funct.ions, namely :- 

(a) to co-ordinate and reomlate the activities and 
. policies of the Regional Transport ,4uthorities, 

if any, of the province ; 

( 6 )  to pcrfor~n the duties of a Regional Transport 
Authority where there is no such Authority 
and, if it thinks fit or if so required by a 
Regional Transport Authority, to porfom those 
duties in respect of any route common to  two 
or more regions ; 

(c) to settle all disputes and decide all matters on 
which differences of opinion ariso between 
Rc'gional Transport Authorities ; and 

(d) t'0 
43 
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(d) the benefit to any particuiar locality or loca- 
lities likely to  be afforded by the service ;" 

( e )  the operation by the applicant of other trans- 
port services and in particular of unremu- 
nerative services in conjunction with 
remunerative services ; and 

(f) the condition of the roads included in the 
proposed route or routes ; 

and shall also take into consideration any representa- 
tions made by persons already providing road t;ansport 
facililies alullg or ncar tho proposed routs or mutes 
or hy any local authority or police authority wthin 
whose jurisdiction any part of the proposed route or 
routes lies or by any association interested in the 
provision of road transport facilities. 

(2) A Itegional Transport Authority shall refuse 
to grant a stage carriage permit if it appears from 
any time table furnished that the provisions of this 
Act relating to the speed a t  which vehicles may be 
driven are likely to  be contravened : 

Provided that before such refusal an opportunity 
shall be given to  the applicant t o  amend the time table 
so as to conform to  the said provisions. 

48. A Regional Transport Authority may, after ~ $ ~ ; t ~ h o  

consideration of the matters set forth in sub-section ;g;,",";,"rfagea 
( I )  of section 47,- and conditions i r n w  on 

stage canisps (a )  limit the number of stage ~mrria,ges in respnot, perrnlta. 

of whir.1) ~t,a,ge carriage permits may bc 
granted for a specified route or for specified 
routes or for a specified area ; 

(b )  limit the use of specified routes to stage car- 
riagea of a particular type or design ; 

(c) issue a stage carriage permit in respect of ti 

particular stage carriage or a particular 
service of stage carriages ; 

(d) regulate timings of arrival or departure of 
stage carringes whet,her they t,n a 
single or more owners ; or 

(e) att.acfi 
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50. A Regional Transport Authority shall, in dy- ~roceaureof 
Begiona I ciding whether t.0 grant or refuse a contract carriage Transport 

permit, have regard to the extent t o  which additional t,",";,:8i$:in 
contract carriages may bc necessary or desirable in appllcatlon fof  

contract 
the public interest ; and shall also take into consi- 
deration any representations which may then be 
made or which may previously have bees made by 
persons already holding contract carriage permits 
in the region or by any local authority or police autho- 
rity in the region to the effect that the number of 
contract carriages for which pennits have already 
been granted is sufficient for or in excess of the needs 
of the region or any area within the reg;on. 

-51. A Regional Transport Authority may, after Powerto 

consideration of the matters set forth in section 50,- ~$b", :$~ 
contract 

(a)  limit the number of contract carriages generally carria&esand Impose cond 

or cont.ract carriages of any specified type tionson 
contract 

for which contract carriage permits may be carriage 
permlts, 

granted in the region or any specified area 
within the region ; 

(b)  fix in the case of motor cabs the fares which 
may be cl~arged ; 

(c) require that- every motor cab shall carry a 
copy of the fare table for inspection by 
passengers ; 

(d) require that any motor cab shall I J ~  fitted with 
a taxi meter ; or 

(e) impose on the use of a contract carriage any 
other condition which may be prescribed. 

52. An application for a perait to use a transport Application 

vehicle for the carriage of goods for or in connection ~ ~ ~ ~ , " ~  
with a trade or business carried on by the app1ica.nt pernit' 

(in this Chapter referred to as a private carrier's permit) 
shall contain the follotrGng particulars, namely :-- 

(a) the type and carrying capacity of the vehicle ; 

(b) the ntl.tare of the goods wbich the applicant 
expects normally to carry in connection 
with his trade or business ; 

(c) the 

47 
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(e) particulars of any agreement or arrangement, 
affecting in any material respect the pro- 
vision within the region of the Regional 
Transport Authority of facilities for the 

vate carrier's transport of goods for hire or reward, 
entered into by the applicant with any 
other person by whom such facilities are 
provided, whether within or without the 
region ; and 

( j )  any other particulars whlch may be prescribed. 

t y  may in!' 
3e conditiond 
le descriptiod 
rea in which 
laden weighjt 

I 

vate carhr ' s  
as been tde 
ch has been % 

'ity may pt 
: contained 

lse n, mohor 
e or reward 
rier's permit) 
mely :- j 

I 

1 which <h is 

the vehile ; 

;hat a p blic 

I e  ; i 0 

,I Tra port 
respe t to .~ 

ods fo 7 hire 
applicrht a t  
the applica- 
:d by the 

55. A Regional Transport Authority shall, in de- Procedure of 
H egional 

aiding whether to grant or refuse a ,  public carrier's Transwrt 
Authority k~ 

permit, have regard to the following matters, namely:- application considedng for 

pubUo carrlerh 
(a) the interests of the public generally ; permit. 

(b)  the advantages to the public of the service 
to be provided and the convenience afforded 
to the public by the provision of such 
service ; 

(c) the adequacy of existing road transport services 
for the carriage of goods upon the routes 
or within the area to be served and the 
effect upon those services of the servico 
proposed ; 

( d )  the benefit t o  any particular locality or locali- 
ties likely to be afforded by the service; 

(e) the need for providing for occasions when 
vehicles are withdrawn from service for 
overhaul or repair ; and 

(f) the condition -of the roads included in the 
proposed routes or area ; 

and shall also take into consideration any represent&. 
tions made by persons already providing road trans. 
port facilities along or near to the proposed route or 
routes or by any Ioca Jan~nority wlthin whose jurisdic. 
tion any part of the ~roposed route or routea lies. 

56. The 

49 
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any representations received will be considered. 

(4) No representation in connection with an appli- 
cation referred to in sub-section (3) shall be considered 
by the Regional Transport Authority unless it is made 
in writing before the appointed date and unless . a  
copy thereof is furnished simultaneously to the applicant. 
by the person making such representation. 

(5) When any representation such as is referred to 
in sub-section (3) is made, the Regional Transport 
Authority shall dispose of the application a t  a public 
hearing a t  which the applicant and the person making 
the representation shall have an opportunity of being 
heard either in person or by a duly authorised re- 
presentative. 

(6) When any representation has been made by the 
persons or authorities referred to in section 50 to the 
effect that the number of contract carriages for which 

. permits have already been granted in any region or 
any area within a region is sufficient for or in excess 
of the needs of the region or of such area, whether 
such representation is made in connection with a 
particular application for the grant of a contract 
carriage permit or otherwise, the Regional Transport 
Authority may take any such steps as i t  considers 

a appropriate for the hearing of the representation in 

1 the presence of any persons likely to be affected thereby. 

(7) When a Regional Transport Authority refuses 
an application for a permit of any kind, it shall give to 

, 
the applicant in writing its reasons for the refusal. 

58. ( I )  A permit other than a temporary permit Dnratlonand' 
renewal of issued under section 62 shall be effective without permite. 

renewal for such period, not less than three years and 
not more than five years, as the Regional Transport 
Authority may in its discretion specify in the permit : 

Provided 
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(d) thbt 

permit relates are not driven in contraven- 
tion of the provision% of section 72 ; 

( e )  that the provisions of this Act limiting the 
hours of work of drivers are observed in 
connection with any vehicle or vehicles 
to which the permit relates ; and 

(f) that the provisions of Chapter VIII so far as 
they apply to the holder of the permit are 
observed. 

60. (1) The transporl; authority which granted tl csnceuatton 
and suspendon permit may cancel the permit or may suspend it for ofpermlt~. 

such period as it thinks 6 6  

(a) on the breach of any condition specified in 
sub-section (3) of section 59, or of any 
condition contained in the permit, or 

(b) if the holder of hhe permit uses or causes or 
sllows a vehicle to be used in any manner 
not authorised by the permit, or 

(c) if the holder of the permit ceases to possess 
the vehicle or vehicles covercd by the 
permit, or 

(d) if the bolder of the permit has obtained the 
permit by fraud or misrepresentation : 

Provided that no permit shall be cancelled unless 
an opportunity has been given to the holder of the 
permit to submit his explanation. 

(2) Where a transport authority cancels or suspends 
a permit, it shall give to the holder in writing its reasons 
for 'the revocation or suspension. 

61. (1) Where the holder of a permit dies, the person Trsoefer of er- 
mit on d e a d  of 

succeeding to the possession of the vehi-cles covered by holder. 

the permit may, for a period of three months, use the 
permit as if i t  had been granted to himself : 

Provided that such person has, within thirty days 
of the death of the holder, informed the transport 
authority which granted the permit of tho death of 
the holder and of his own intention to use tGe permit : 

Provided 
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(3) The provisions of this Chapter relating to &he 
grant, revocation and suspension of permits shall f 
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(3) The 

apply to the grant, revocation and suspension of countcr- 
signatures of permits. 

(4) Notwitl.lulatltliug allyLl~ilig contained in oub- 
section ( I ) ,  a Regional Transport Authority of one 
region, may issue a temporary permit under clause ( a )  
or clause (c)  of sub-section ( I )  of section 62 to be valid 
In another region or province with the concurrence, 
given generally or for the particular occasion, of the 
Regional Transport Authority of that other region 
o r  of the Provincial Transport Authority of that other 
;province, a s  the case may be. 

64. Any person- A ppesla. 

(a )  aggrieved by the refusal of the Provincial or s 
Regional Transport Authority to grant a 
permit, or by any condition attached to a 
pormit granted to him, or 

(b)  aggrieved by the revocation or suspension 
of tbe permit or by any variation of the 
conditions thereof, or 

((c) aggrieved by the refusal to transfer tha permit 
to the mcceerling on the death of 
the holder of a permit, or 

(d )  aggrieved by the refusal of the Provincial 
or a Regional Transport Authority to 
countersign a permit, or by any condition 
attached to such countersignature, or 

(e) aggrieved by the refusal of renewal of a permit, 
or 

.(g) being the holder of a licence, who is aggrieved 
by the refusal of ' a  Regional Transport 
Authority to grant an authorisation to 
drive a public service vehicle, 

*If) being a local authority or police authority 

I 

I 

i 
/ 
I 

or an association which, or a person pro- 
viding transport facilities who, having op- 
posed the grant of a permit, is aggrieved 
by the grant thereof or by any condition 
attached theretc, or 
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injury to, the passenger while being carried in,'e&ering 
or alighting from the vehicle, or purports to impose 
any conditions with respect to the enforcement. of 
ally such liability, be void. 

67. (1) A Provincial Government may make rules i'ower to make rule8 aa to stage 
to regulat,e, in respect of stage carriages an$ contract zzzy and 

carriages,- carrlagea. 

(a) t,he conduct of persons licensed to act as 
drivers of, and the licensing of and the con- 
duct of conduct,ors of, such vehicles when 
acting as such ; and 

(b)  the conduct of passengers in such vehicles. 

(2) Withont prejudice to the generality of the 
Foregoing provision, such rules may- 

(a)  authorise the removal from such vehicle of 
any person infringing the rules by the driver 
or conductor of the vehicle, or, on the request 
of the driver or conduotor, or any passenger, 
by any police officer ; 

(6 )  require a passenger who is reasonably sus 
\ 

petted by the driver or conductor of contra-. 
vening the rules to give his name and address 
60 a police officer or to the driver or conductor 
on demand ; 

(c) require a paseenger to declare, if so requested 
by the driver or conductor, the journey he 
intends to take or has taken in the vehicle 
and to  pay the fare for the whole of such 
journey and to  accept any ticket provided 
therefor ; 

(d) require, on deniand bemg made for the purpose 
by the driver or conductor or other person 
nuthorised by the owner of the vehicle, pro- 
duction during the journey and surrender 
a t  the end of the journey by the holder thereof 
~f any ticket issued to  him ; 

(e) require a passen@, if so fequested by the 
driver or conductor, to  leave the vehicle on 
the completion of the journey the fare for 
which he has paid ; 

(f) require 

& 
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(i) the conditions subject to whicb a & n i t  
issued in one region shall be valid in another 
region ; 

.(j) the authorities to whoni, the tilxe wit.hin 
which and the manner in which appeals 
may be made ; 

(k) the construction and fittings of, and the 
equipment to be ca-rried by, stage and contract 
carriages, whether generally or in specified 
rtre~as ; 

f l )  the determination of the number of passengers 
a stage or contract carriage is adapted to 
carry and the number which may be carried ; 

yrn) the conditions subject to which goods may be .. 

carried on stage and contract carriages 
partly or wholly in lien of passengers ; 

(n)  the safe custody and disposal of property 
left in a stage or contract carriage ; 

(0 )  prohibiting the painting or marking of a 
stage or a contract carriage in such colour 
or manner as to induce any person to believe 
that the vehicle is used for tho transport of 
mails ; 

&p) the conveyance in stage or contract carriages 
of corpses or persons suffering from any 
infectious or contagious disease or goods likely 
to cause discomfort or injury to passengers - and the inspection and disinfection of such / 

carriages, if used for such purposes ; 

7q) the provision of taxi meters on motor cabs re- 
quiring a.pprova1 or standard types of taxi 
meters to be used and examining, testing and 
sealing taxi meters ; 

Ar) prohibiting the picking up or setting down of 
passengers by stage or contract carriages a t  
specified places or in specified areas or a t  places 

, other than duly notified stands or halting 
places and requiring the driver of a stage 
.carriage to stop and remain stationary for a 



1 

ressonnble tinlo wlzell so required by a passen. 
gcr clesiring to board or aligllt from the vehicle 
nt a notified halting place ; E 

C 

(8) the requirements (including the provision of 
proper sanitary arrangements) which shall be 
complied with in any duly notified stand or 
halting place ; 

(1) requiring the owners of transport vehicles to 
1 notify any change of address or to report tho 
( failure of or damage to any vehicle used for the 

conveyance of passengers for hire or reward ; 

(u) requiring the person in charge of a stage carriage 
lu carry any person tendering the legal or 
customary fare ; 

(v)  the conditions under which and the types of 
containers or vehicles in which animals or 
birds may be carded and the seasons during 
which animals or birds may or may not be 

(w) the licensing of and the conduct of agents for 
the sale of tickets for travel by stage car- 

(2) the inspection of transport vehicles and their 
oontents and of the permits relating to them ; 

(y) the carriage of persons other thnn the driver in 
goods vehicles ; 

(2) the records to be na.intn.innd and the rolu~~us .bo 
be furnished by the owners of transport 
vehicles ; alld w 

(zu) any other niatter which ia to be or may be 
prescribed. 

4 

-- 
CHAPTER V, 

CONSTRUOTION, EQUIPM~NT AND MAIN TEN AN UP^ OB 

MOTOR VEHICLES. 

~enera l  69. Every motor vehiclo shall be so constructed and 
~~rovlslon 
regarding 90 maintained as to be a t  all times under the effective 
constmctlon 
snd mslntgn. control of the person driving tho vchicle. 
anoe. 

70. (I) .A Provincial 
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Llmnsofspeod- 71. (1) No person shall drive a motor vehicle or. 
causc or allow a motor vehicle to be driven in any publio 
place a t  a speed exceeding the maximum speed fixed for 
the vehicle by or under this Act OP by or under any law 
for the time being in force : 

Provided that such maximum speed shall in no. 
case exceed the maximum fixed for the vehicle in the 
Eight'h Schedule. 

(2) The Provincial Government or any authority 
authorised in this behalf by the Provincial Government 
may, if satisfied that it is necessary to restrict the speed! 
of motor vehicles in the interests of public safety or oon- 
venience or because of the nature of any road or bridge,. 
by notification in the official Gazette, fkx such maximum 
speed limits as it thinks fit for motor vehioles or any 
specified class of motor vehicles or for motor vehicles to  
which a trailer is attached, either generally or in a. 
particular area or on a pa~%icular road or roads. 

LImlte of 
welght and 72. (1) The Provincid Government may prescribe. 
llmltatlons conditions for the issue of permits for heavy transport on use. 

vehicles by the Provincial or Regional Transport Autho- 
rities and may prollibit or restriot the use of such vehicles 
in any area or route within the province : 

Provided that any permit issued before the com- 
mencement of this Act may be continued or renewed 
by the competent authority for a period not exceeding 
three years under the conditiolls upon which the permit 
was originally issued, unless the Provincial Govern- 
ment directs otherwise. 

(2) Except as may be otherwise prescrib'ed, no. 
person shall drive or oause or allow to be driven in any 
public place any motor vehicle which is not fitted with 
pneumatic tyres. 

(3) No person shall drive or cause or allow to  be 
driven in any public place any motor vehicle or trailer-- 

(a) the unladen weight of which exceeds the un- 
laden weight specified in the certificate of re- 
gistration of the vehicle, or 

(b )  the 
62 
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er to  erect 75, ( I )  The Provincial Governlnent or any autho- braIllo slgm. 
rity nuthorisecl in this behalf by the Provincial Govern- 
rnent inay canse or permit braffic sign9 to be placer1 or 
erected in any public place for the purpose uf regulating 
motor vehicle tmffic. 

(2) Tmffic signs eracted under sub-scctiorl (1) fcr 
any purpose for which provision is made in the Ninth 
Schedule shall be of the size, colonr and type and 
shall have the meanings set forth in the Ninth Schedule, 
but the Provincial Government or any authority om. 
powered in this behalf by the Provincial Government 
may make or authorise tho addition to any sign set 
forth in the said Schedule, of transcriptions of the 
words, letters or figures thereon in such script as the 
Provincial Government may think fit, provided that 
the transcriptions shall be of similar size and colorlr to 
the words, letters or figures set forth in the Ninth 
Schedule. 

(3) Except as provided by sub-section (I) no tra.ffic 
sign shall, after the commencement of this Act, be placrd 
or erscted on or near any road; but all traffic eigr s 
erected prior to the commencement of this Act by : ny 
competent authority shall for the purposes of this Act br 

i deemed to be traffic signs erected under the provisions of 
sub-section (1). 

(4) A Provincial Government may, by notscation in 
the official Gazette, empower any District Magistrate or 
Superintendent of Police to remove or cause to be re. 
moved any sign or advertisement which is so placed in 
his opinion as to obscure any traffic sign from vlew or any 
sign or advertisement which is in his opinio~l so similar 
in appearance to a traffic sign a8 to be misleading. 

Pmk1nt~ plw- 76. The Provhcial Government or any authority end halting 
ct-tatiOnO- authorised in this behalf by the Provincial Government 

may, in consultation with the local authority having 
jilrisdiction in tho area conce~ned, determine places a t  
which motor vehicles may stand either indefinitely or 
for a specified period of time, and may dotermino the 
places at  which public service vehicles may stop for a 
longer time than is necessary for tho taking up nnd 
setting down of passengers. 

77. A Provincial 
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e 1 $7. (1) The driver of a motor vehicle shall causee~he D U ~ Y  of driver 

to stop In 
vehicle to stop and remain stationary so long as may ~ ~ ~ t a i ~  oppea, 

reasonably be necessary- 

(a) when required to do so by any police officer 
in uniform, or 

(b)  when required to do so by any person in charge 
of an animal if such person apprehends that the 
animal is, or being alarmed by the vehicle will 
become, unmanageable, or 

( c )  when the vehicle is involved in the occurrence of 
an accident to a person, animal or vehicle or 
of damage to any property, whether the driving 
or management of the vehicle was or was not 
the cause of tho accident or damage, 

and he shall give his name and address and the name and 
addresti of the ownor of the vehicle to any person affected 
by any such accident or damage who demands i t  provid- 
ed such person also furnishes his name and address. 

(2) The driver of a motor vehicle shall, on demand 
by a person giving his own name and address and 
alleging that  the driver has committed an offence 
punishable under section 116, give his name and address 
in that person. 

(3) In  this section the expression " animal " means 
any horse, cattle, elephant, camel, ass, mule, sheep or 
goat. 

88. The owner of a motor vehicle the driver of which .,,, , ,,,, 
h aocused of any offence under this Act shall, on the ~ f C 1 e m ~ ~ &  

demand of any police officor authorised in this behalf 
by the Provincial Government, give all information 
regarding the name and address of and the licence held 
by the driver which is in his possession or could by 
reasonable diligence be ascertained by him. 

80. When any person is injured as the result of a n  ~~t~ of 

accident in which a motor vehicle is involved, the driver dent in cme and of injury 8~0t -  

of the vehicle or other person in charge of the vehicle to a person. 

shall- 

(a) take all reasonable steps to secure medical 
attention for the injured person, and, if necee- 
sary, convey him to the nearest hospital, 
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(e) the maintenance and management of parking 
places and stands and the fees, if any, which 
may be charged for their use ; 

(f) prohibiting the driving down hill of a motor 
vehicle with the gear disengaged either gene- 
rally or in a specified place ; 

(g) prohibiting the taking hold of or mounting 
of a motor vehicle in motion ; 

(h) prohibiting the use of foot-paths or pavements 
by motor vehicles ; 

(i) generally, the prevention of danger, injury 
or annoyance to the public or any person, 
or of danger or injury to property or of obstruc- 
tion to traffic ; and 

(j) any other matter which is to be or may be 
prescribed. 

CHAPTER VII. 

92. (1) The Central Gove~nment may, by noti£ica- Central Power of Govern. 

tion in the official Gazette, make rules for all or any ~ 2 . b  make 
of the following purposes, namely :- 

(a) the grant and authentication of travelling passes, - 
certificates or authorisations to persons tempo- 
rarily taking motor vehicles out of British India 
to a.ny place outside India or to persons tem- 
porarily proceeding out of British India to any 
place outside India and desiring to drive a 
motor vehicle during their absence from British 
India ; 

(b )  prescribing the conditions subject to which 
motor vehicles brought temporarily into British 
India from outside India by persons intending 
to make a temporary stay in Britieh India may 
be possessed and used in British India ; and 

(c) prescribing 
6 9 
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(b) " certificate of insurance " means a certificate 

place j issued by an authorised insurer in pursuance of 
British sub-section (4) of section 95 ; and includes 
British ;: where more than one certificate has been 

issued in connection with a policy, or where a 
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copy of a certificate has been issucd, all those 
certificates or that copy, as the case may be. 

94. (1) No person shall use except as a passenger or ~eceaaity for insuranZ 
cause or allow any other person to use a motor vehicle in a p ~ ~ ~ ~ ~ ~ . ~ d  

a public place, unless there is in force in relation to 
the use of the vehicle by that person or that other person, 
as the case may be, a policy of insurance complying 
with the requirements of this Chapter. 

En:ph,mtion.-A person driving a motor vehicle 
merely as a paid employee, while there is in force in 
relation to the use of the vehicle no such 'policy as is 
required by L11i.r sub-section, ohall not be deemed tmo ant, 

in contraveiltion of the sub-section unless he knows or 
has reason to believe that there is no such policy in force. 

(2) This section shall not apply to any vehicle owned 
by or on behalf of the Central Government or a Pro- 
vincial Government or a local authority notified in this 
behalf by the Provincial Gov~I'II~L~~KL~;, or B Stato-ownod 
railway, a t  any time when the vehicle is driven by a 
servant of the owner in the course of his employment, 
or is otherwise subject to the control of the owner. 

95. (1) In order to comply with the requirements of z;~33$,mt~ 
thii Chapter, a policy of insurance must be a policy ;;ii$!O1 
which- 

(a) is issued by a person who is an authorised insur- 
er, and 

(b)  insures the person or classes of person specified 
in the policy to the extent specitled in sub- 
section (2) against any liability mhich may bo 
incurred by him or them in respect of the 
death bf or bodily injury lo any person cauecd 
by or arising out of the use of the vehicloin 
a public place : 

Provided 

7 1 
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(3) A Provincial Government may prescribe that a 
policy of insurance shall in order to comply with the 
requirements of this Chapter cover ally liability arising 
under the provisions of the Workmen's Compensation 

YIII of 1023. Act, 1923, in respect of the death of or bodily injury to 
any paid employee engaged in driving or otherlriso in 
att,endance on or being carried in a motor vehicle. 

( 4 )  A policy shall be of no effect for the purposes of 
this Chapter unless and until there is issued by the 
insurer in favour of the person by +horn the policy is 
effected a certificate of insurance or a cover note in the 
prescribed form and containing the prescribed particu- 
lars of any conditions subject to which the policy is 
issued and of any other prescribed matters ; and different 
forms, particulars and matters may be prescribed in 
different cases. 

(5) Notwithstanding anything e1se:vhere contained 
t in any law, a person issuing a policy of insurance under 

this section shall be liable to indemnify the person or 
classes of person specified in the policy in respect of any 
liability which the policy purports to cover in the case 
of that person or those classes of person. 

$6. ( I )  If, after a certificate of insurance or a cover -,",","g%in- 
note has been issued under sub-section (4) of section 95 gBggppBS 

- in favour of the person by whom a policy has been f;zz i n  

effected, judgment in respect of any sbch liability as is g~tp,";~~ 
required to be covered by a policy under clause (b) of rlska. 

sub-section (1) of section 95 (being a liability covered 
by the terms of the policy) is obtained against any person 
insured by the policy, then, notwithstanding that the 
insurer maj7 be entitled to avoid or cancel or may have 
avoided or cancelled the policy, the insurer shall, subject 

? i to the provisions of this section, pay to the person en- 

E titled to the benefit of the decree any sum not exceeding 
i the sum assured payable thereunder, as if he were the 

i judgment debtor, in respect of the liability, together 

i with any amount payable in respect of costs and any 

1 sum payable in respect of interest on that  sum 
by virtue of any enactment relating to interest on 

i judgments. 1 
(2) No 

1G9e 73 
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(ii) a condition excludiog driving by a named 
person or persons or by any person who is 
not duly licensed, or by any person who has 
been disqualiiied for holding or obtaining a 
driving licence during the period of disquali- 
fication ; or 

(iii) a condition excluding liability for injury 
caused or contributed to  by conditions of 
war, civil war, riot or civil'commotion ; or 

(c) that the policy is void on the ground that 
i t  was obtained by the non-disclosure of a 
material fact or by a representation of fact 
which was false in some material particular. 

(3) Where a cerhiticate of insurance or cover note 
has been issued under sub-section (4) of section 95 to 
the person by whom a policy has been effeoted, so muoh 
of the policy as purports to restrict the insurance of the 
persons insured thereby by reference to any conditions 
other than those in clause (6) of sub-section (2) shall, 
as  respects such liabilities as are required to be covered 
by a policy under clause (6) of sub-section (1) of section 
95, be of no effect : 

Provided that  any sum paid by the insurer in or  
towards the discharge of any liability of any person 
whioh is covered by the policy by virtue only of this 
sub-section shall be recoverable by the insurer from thab 
person. 

(4) If the amount which an insurer becomes liable 
under this section to pay in respect of a liability incurred 
by a person insured by a policy exceeds the amount for 
which the insurer would apart from the provisions of thia 
section be liable under the policy in respect of tha t  liabi- 
lity, the insurer shall be entitled to recover the excess 
from that  person. 

(5) I n  this section the expressions " material fact" 
and " material particular " mean, respectively, a fact 
or particular of such a nature as to influence the judg- 
ment of a prudent insurer in determining whether he 
will take the risk and, if so, a t  what premium and on 
what conditions, and the expression " liability covered 

by 
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Chapter, the deceased debtor's rights against the insdrcr 
in respect of that  liability shall, notwithstanding any- 
thing to the contrary in any provision of law, be trans- 
ferred to and vest in the person to whom the debt is 
owing. 

(3) Any condition in a policy ksued for the purposes 
of this Chapter purporting either directly or indirectly 
to avoid the policy or to alter the rights of the parties 
thereunder upon the happening to the insured person of 
any of the events specilied in clause ( a )  or clause (b)  
of sub-section (1)  or upon the making of an order for 
the administration of the estate of a deceased debtor 
according to the law of insolvency shall be of no effect. 

(4) Upon a transfer under sub-section (1 )  or sub- 
section (2)  the insurer shall be under the same liability 
to the third party as he would have been to the insured 
'person, b u t  

(a )  if the liability of the insurer to the insured person 
exceeds the liability of the insured person 
t.0 the third party, nothing in this Chapter 
shall affect the rights of the insured person 
against the insurer in respect of the excess, 
and 

(b) if the liability of the insurer to the insured person 
is less than the liability of the insured person 
to the third party, nothing in this Chapter shall 
affect the rights of the third party against the 
insured person in respect of the balance. 

98. (1)  No person against whom a claim is made in nuts to ghe 
lnformatlon respect of any liability referred to in clause (b) of sub- a0 to insuranm 

section (I) of section 95 shall on demand by or on behalf 
of the person making the claim refuse to state whether 
or not he was insured in respect of that liability by any 
policy issued under the provisions af this Chapter, or 
would have been so insured if the insurer had not avoid- 
ed or cancelled the policy, nor shall he refuse, if he was or 
would have been so insured, to give such particulars with 
respect to that policy: as  were opecified in the ccrtificnte 
of insurance issued in respoct thereof. 

(Q) In 
l a  
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99. ( 1 )  No settlemenl: made by an insurer in respect settlemenb 
between 

of any claim which might be made hy a third party in Illsure and 

respect of any liability of the nature referred to in ~~~~, 

clause (b) of sub-section (1)  of section 95 shall be valid 
unless such third party is a party to the settlement. 

( 2 )  Where a person who is insured under a policy 
issued for the purposes of this Chapter has become insol- 
vent, or where, if such insured person is a company, a 
winding up order has been made or a resolution for a 
voluntary winding up has been passed with respect to the 
company, no agreement made between the insurer and 
the insured person after liability has been incurred to a 
third party and after the commencement of the insol- 
vency or winding up, as the case may be, xior any waiver, 
assignment or other disposition made by or payment 
made to the insured person after the c0mmei:ncement 
aforesaid shall be effective to defeat the rights transferred 
to the third party under this Chapter, but those rights 
shall be the same as if no such agreement, waiver, assign- 
ment or disposition or payment has been made. 

100. (1) For the purposes of sections 97, 98 and 99, Sa*log 

a reference to '' liabilities to third parties " in relation ',zgC&O&, g8 

to a person insured under any policy of insurance shall and gg- 

not include 8. reference to any liability of that person 
in the capacity of insurer under some other policy of 
insurance. 

(2 )  The provisions of sections 57, 98 and 99 shall not 
apply where a company is wound up voluntarily merely 
for the purposes of reconstruction or of an amalgamation 
with another company. 

101. Where a certxcate of insurance has been issued Insolvenoy 

to the person by whom a policy has been effected, the of insured 
persons not 
to affeot happening in relation to any person insured by the policy IlablUt of 
Insuredor of any such event as is mentioned in sub-section (1) or cla~ms bg 
third sub-section (2 )  of section 97 shall, notwithstanding any- partiea 

thing in this Chapter, not affect any liability of that 
person of the nature referred to in clause (b) of sub- 
section ( I )  of section 95 ; but nothing in this section shall 
affect any rights against the insurer conferred under the 
provisions of sections 97, 98 and 99 on the person to 
whom the liability was incurred. 
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(2 )  Whoever fails to surrender a certificate of insur- 
ance or to make an affidavit, as the case may be, in 
accordance with the provisions of this section shall be 
*unishable with k e  which may extend to Hteen rupees 
for every day that the offence continues subject to a 
maximum of five hundred rupees. 

105. Whenever a policy of insurance issued under the :$:: & 
provisions of this Chapter is cancelled or suspended by ~ ~ ~ ~ f l ~  

the insurer who has issued the policy, the insurer shall cancellation or Buapenslon 
within seven days notify such cancellation or suspension Of the polloyo 

to the registering authority in whose records the registra- 
tion of the vehicle covered by the policy of insurance is 
recorded or to such other authority as the Provincial 
Government may prescribe. 

106. (1) Any person driving a motor vehicle in any ~roauotionot 
certificate of 

public place shall on being so required by a police officer insurance. 

in uniform produce the certificate of insurance relating 
to the use of the vehicle : \ 

Provided that if the driver of a motor vehicle within 
seven days from the date on which the production of the 
certificate of insurance was so required produces the 
certificate a t  such police station as may have been 
specified by him st the time its production was required 
he shall not be liable to conviction under this sub- 
section by reason only of failure to produce the cert5- 
cate to the police officer. 

( 2 )  If, where owing to the presence of a motor 
vehicle in a public place an accident occurs involving 
bodily injury to another person, the driver of the vehicle 
does not a t  the time produce the certificate of insurance 
to a police officer, he shall produce the certificate of 
insurance a t  the police station a t  which he makes the 
report required by section 89 : 

Provided that no person shall be liable to conviction 
under this sub-section by reason only of failure to pro. 
duce his certificate of insurance if within seven days from 
the occurrence of the accident he produces the certi- 
ficate a t  such police station as may be specified by him 
to the police officer a t  the site of the accident or to the 
officer in charge of the police station a t  which he report. 
ed the accident. 

(3) T h e ,  
8 1 
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(3) The owner of a motor vQicle shall give such infor- 
mation as he may be required by or .on behalf of a police 
officer empowered in this behalf by the Provincial Gov- 
ernment to give for the purpose of determining whether 
the vehicle was or was not being driven in contravention 
of section 94 and on any occasion when the driver was 
required undsr this section to produce his certscate of 
insurance. 

(4) In this section the expression " produce his certi- 
ficate of insurance " means produce for examination the 
relevant certificat:: of insurance or such other evidence as 
may be prescribed that the vehicle was not being driven 
in contravention of section 94. 

~$$$,","~$ 107. A Provincial Government may make rules 

:';;","$? requiring the owner of any motor vehicle when applying 
E$ttfif'. whether by payment of a tax or otherwise for authority , 

to use the vehicle in a public place to produce such evi- 
defice as may be prescribed by those rules to the effeot 
that either- 

(a) on the date when the authority to use the vehicle 
comes into operation there will be in force the 
necessary policy of insurance in relation to the 
use of the vehicle by the applicant or by other 
persons on his order or with his permission, or 

( 6 )  the vehicle is a vehicle tjo which section 94 does 
not apply. 

wperative 
msnrance. 108. (1) A Provincial Government may, on the appli- 

cation of a co-operative society of public service vehicle 
owners registered or deemed to have been registered 
under the Co-operative societies Act, 1912, or under 
an Act of a Provincial Legislature governing the regis- 
tration of Co-operative Societies and subject to the con- 
trol of the Registrar of Co-operative Societies of the 
province, allow the society to transact the business of an 
insurer for the purposes of this Chapter as if the society 
were an authorised insurer, subject to the following 
conditions, namely :- 

(a) the society shall establish and maintain a fund 
uf not less than twenty-five thousand rupees for 
the first fifty vehicles or fractional part thereof 

and 

82 
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and pro r ah  for every additional vehicle in the 
possession of members of the society and the 
said fund shall be lodged in such custody as the 
Provincial Government may prescribe and 
shall not be available for meeting claims or 
other expenses except in the event of the 
winding up of the society ; 

(b)  the liability of the society shall be limited as 
specified in clause (b) of sub-section ( 2 )  of 
section 95 ; 

(c) the society shall, if required by the Provincial 
Government, re-insure against claims above a 
prescribed amount ; 

(d )  the provisions of this Chapter, in so far as they 
relate to the protection of third parties and to 
the issue and production of certscates, shall 
apply in respeot of any insurance effected by 
the society ; 

fe) an independent authority not associated with 
the society shall be appointed by the Provin- 
cial Government to facilitate and assist in the 
settling of claims against the society ; 

(f) the society shall operate on an insurance baais, 
that is to say,- 

( i )  it shall levy its premiums in respect of a 
period not exceeding twelve months, during 
which period the insured shall be held cover - 
ed in respect of all accidents arising, subject 
to the limits of liability specXed in clause 
(b) of sub-section ( 2 )  of section 95 ; 

( i i )  it shall charge premiums estimated to be - sufficient, having regard to the risks, to meet 
the capitalised value of all claims arising 
during the period of cover, together with an 
adequate charge for expenses attaching t o  
the issue of policies and to the settlement 
claims arising thereunder ; 

(g) the society shall furnish to the Superintendent 
of Insurance the returns required to be fur. 
nished by insurers under the provisions of the 
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Insurance Act, 1938, and the Superintendent IV w l O B o  
of Insurance may exercise in respect there- 
of any of the powers exercisable by him in 
respect of returns made to him under the 
said Act ; and 

(h) any provisions of law applicable to the winding 
up of authorised insurers shall be equally 
applicable to the society. 

(2) Except as provided in sub-section (I), the Insur- 
ance Act, 1938, shall not apply to any co-operative IV ox 1038, 
sooiety of public service vehicle owners allowed to 
transact the business of an insurer under this section. 

109. A registering authority or the officer in charge of 

furnish to that person or 60 that hsurer, as the case 
may be, on payment of the prescribed fee any informa- 
tion a t  the disposal of the said authority or the said 
police officer relating to the identiiication marks and 
other particulars of the vehicle and the name and 
address of the person who mas using the vehicle a t  the 
time of the accident or was injured by it. 

110. A Provincia~l Government may, by notitication 

the death of or bodily injury to any person arising out 
of the use of motor vehicles and the extent to which their 
claims to compensation have been satisfied and to advise 
and assist such persons or their representatives in pre 
eenting their claims for compensation : 

Provided that nothing in this section shall confer on 
any such person or body of persons the right to adjudi- 
cate in any way on the liability of the insurer or on the 
amount of damages to be awarded except a t  the oxpress 
desire of the insurer concerned. 

111. (1) The Central Government may rjzake rules 
for the purpose of carrying into effect the provisions of 
this Chaptor. 
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(2) Without pejudice to the generality of the fore- 
going power, such rules may provide for-- 

(a)  the forms to be used for the purposes of this 
Chapter ; 

(6) the making of applications for and the issue of 
certificates of insurance ; 

(c) the issue of duplicates to replace certificates of 

)-operative IV 01 1038, render of oertifioates of insuranoe ; 
$llowed to 

(e) the records to be maintained by insurers of 
polioies of insurance issued under this Chapter ; 

'(h) the 'carrying into effect of the provisions 'of 
seotion 108 ; 

hicles brought into British India by persons 
making only temporary etay therein by 
applying those provisions with prescribed 
modifications ; and 

(j) any other matter which is to be or may be . . 
prescribed. 

CHAPTER IX. 

OPFENCES, PENALTIES AND PROCEDURE. 
/ 

113. Whoever - 
85 
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(4) The publication of a time table under which, or 
he giviog of any d rection that, any journey or part of a 
journey is to be completed within a specified time shall, 
if in the opinion of the Court it is not practicable in the 
circumstances of the case for that journey or part 
of a journey to be completed in the specified time 
without infringing the provisions of section 71, be 
prima facie evidence that the person who published the 
time table or gave the direction has committed an 
oaence punishable under sub-section (2). 

Drivir g 
116. Whoever drives a motor vehicle a t  a speed or recklesslg 01 

in a mymner which is dangeroils t+o the public, having 
regard to all the circumstances of the casc including the. 
nature, condit.ion and use of the   lace where the vehicle- 
is driven and the amount of traffic which actually is  
a t  the time or which mighf; reasonably be expected t o  
be in the place, shall be punishable on a first conviction 
for the offence with imprisonment for a term which 
may extend to six months, or with h e  which may extend 
to  five hundred rupees, and for a subsequent offence. 
if committed within three years of the commission 
of a previous similar offence with imprisonment for a 
term which may extend to two years, or with fine which 
may extend to one thousand rupees, 01. with both, 

117. Whoever while driving or attempting to drive a Driving under the whlle 

motor vehicle is under the influence of drink or a drug InBnence of 
drink or drugs. 

to  such an extent as to be incapable of exercising proper 
control over the vehicle, shall be punishable for a first 
offence with imprisonment for a term: which may extend 
to three months, or with h e  which may extend to 
five hundred rupees, or with both, and for a subsequent 
offence if committed within three years of the com- 
mission of a previous sinlilar offence with imprisonment 

'for a term which may extend to two years, or with 
fine which may extend to one thousand rupees, or mi'th 
both. 

118* Whoever drives a motor vehicle in any public Dririn 
m e n h i  0, place when he is to  his knowledge suftering from any physics$ 

disease or disability calculated to cause his driving of unfit to &ve. 

shall 
87 
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123. ( I )  Whoever drives a motor vehicle or causes or U~ing  
without 

allows a motor vehicle to be used or lets out a motor pernit. 

vehicle for use in contravention of the prov;_sions of sub- 
section (I) of section 42 shall be punishable for a first 
offence with fhe  which may extend to five hundred 
rupees, and for n subsequent offence if committed within 
three years of the conzmission of a previous similar 
offence with rt h e  wbich shall not be less than one 
hundred rupees and may extend to  one thowand rupees. 

(2) Nothing in this section shall apply to the use of a 
?notor vehicle in an eMergency for the conveyance of 
persons suffering from sickness or injury or for the 
transport of materials for repair- or of food or materials 
t o  relieve distress or of medical supplies for a like 
purpose : 

Provided that the person using the vehicle reports 
such use to tho Rrgional Tramport Authority within 
seven days. 

l2.4. Whoever drives a motor vehicle or causes or ,"s:ggexex. 

allows a motor vehicle to be driven in contravention of ;gy3emr- 

the provisions of section 72 or of the conditions of any weight. 

permit issued thereunder, or in contravention of any 
prohibition or restriction imposed under section 74 shall 
be punishable for a first offence with h e  which may 
extend to one hundred rupees, and for a second or 
subsequent offence with fine which may extend t.0 five 
hundred rupees. 

1%. Whoever drives a notor vehicle or causes or D , M ~ ~  

allows a motor vehicle to be driven in contravention of Uninsured vehlcle. 

the provisions of section 94 shall be punishable with 
imprisonment which may extend to three months, or 
with fine which may extend to five hundred rupees, or 
with both. 

126. Whoever takes and drives away any motor Teking 
vehicle vehicle without having either the consent of the owner without 

thereof or other lawful authority shall be punishable 
with imprisonment which may extend to three months, 
or with h e  which may extend to five hundred rupees, 
or with both : 

Provided 
89 
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any identibation mark carried on a motor vehicle o r  
any licence, permit, cert%cate of registration, certificate 
of insurance or other document produced to him by tho  
driver or person in charge of a mot,or vehicle is a false 
document within the meaning of section 464 of the  
Indian Penal Code, seize the mark or document and call 
upon the driver or owner of the vehicle to account for 

~ 

his possession of or the presence in the vehicle of such 
mark or document. 

(2) Any police officer authorised in this behalf by t h e  
Provincial Government may, if he has reason to believe 
that the driver of a motor vehicle who is charged with 
any offence under this Act may abscond or otherwise 
avoid the service of a summons, seize any licence held 
by such driver and forward i t  to the Court taking 
cognizance of the offence. 

(3) A police officer seizing a licence under sub- 
section (2) shallgive to the person surrelldering tho 
licence a temporary acknowledgment therefor and such 
acknowledgment shall authorise the holder to drivo 
until the licence has been returned to him or the Court 
ha.s otherwise ordered. 

130. (1) A Court taking cognizance of an offence summary 
diapoeal OE 

under this Act may, unless the offence is an offence eases. 

specified in Part A of the Fifth Schedule, state upon the 
summons to be served on the accused person that  he- 

(a) may appear by pleader and not in person, or 

(6) may by a specified date priar to the hearing of 
the charge plead guilty to the charge by re- 
gistered letter and remit to the Court such 
sum not exceeding twenty-five rupees as the  
Court may specify. 

(2) Where the  offence dealt with in accordance with 
sub-section (I) is an offence specified in Part B of the  
Fifth Schedule, the accused person shall, if ho pleads 
guilty to the charge, forward his licence to the Court 
with the letter containing his plea in order that  the con- 
viction may be endorsed on the licence. 

(3) Where an accused person pleads guilty and remits 
the sum specified and has complied with the provisions 

of 
98 
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.(2) All rules made under this Act shall be publishnd 
in the official :azette, and shdl, unless some later 
date is appointed, come intd force on the date of such 
publication. 

(3) All rules made under this Act by the Central 
Government or by any Provincial Government shall be 
laid fop not less than fourteen days before the Central 
or Provincial Legislature, as the case may be, as soon 
as possible after they are made, and shall be subject 
to such modifications as the Legislature may make 

81 during the session in which they are so laid. 

l U l o f l o l 4 .  134. (1)  The Indian Motor Vehicles Act, 1915, is 
hereby repealed. 

(2) Notwithstanding the repeal of the Indian Motor 
VxZ10f1014.' Vehicles Act, 1914, rules made by any Provincial Gov- 

ernment under sub-section (2) of sectiorl 11 of that Act 
r a n d  rules made by the G s e d e ~ d _ j n  Council 

%" under ~ e c t i o Z h 6 ~ c ~ ~ ~  r u l e ~ . i * _ f o ~ ~ ~ h s  

shall subject to the provi- 
---.- .-.-, , ..A*& 

~ G m b - d l o n  (3) contlnue to be in force f- 

o+@ingom the commencement of this Act, 
unless before the expiry of that  period they are can- 
celled by a Provincial Government or by the Central 
Government, as the case may be, by notscation in the 
official Gazette. 

(3) Notwithstanding the repeal of the Indian Motor 
vm of 1914. Vehicies Act, 19114, rdzs i i idc 3r pnrpsrting t . ~  hn made , 

by a Provincial Government under sub-section (2) of 
section 11 of that Act, requiringor relating to the insur- 
anc%$<of motor vehicles, being rules in force a t  the com- 
mencement of this Act, shall, until Chapter VIII of this 
Act takes effect in the province, have effect as if enacted 
in this Act. 

(4) Nothing contained in this Act shall, until the 
expiry of a period of nine months from the commence- 
ment of this Act, operate to invalidate any provisions 
relating to the taxation of motor vehiclas contained in 
any Provincial enactment or rules made thereuder in 
force a t  the commencement of this Act. 

'l'fiE SCEEDULES. 

93 
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(a) DO you suffeifrom colour blindness or night blindness 4 
(e) Do you suffer from a defect of hearing 4 

( f j  Do you suffer from any other disease or disability likely 
to oauso your driving oi a motor vehicle to be a source 
bf danger to the public 4 

I f  so, give particulars. 

1 declare that to the best of my information and belief the partiaulare 
%iveh in Section I1 and the declaration made insection I11 hereof are true. 

NOTE.--A~ applicant who answers "Yes" to .questions (b) and (c) in the 
deolaration and "No" to the other questions may claim to be subjected t o  a 
hest as to his competency to drive vehicles of a specified type or types. 

i ............ 
ten orde~bci to 

I 
.e T ~f soi for 

i 
~ess or a&ity 
lied for ?\ If 

\ 
\ 

spaoe provi ? 

Signature or Thumb Invprea& of 
applicant. 

C & . m  of teat of ability to drive. 

passed the test epeozed in the Third Sohedule to the The applicant has --a 
Motor Vehicles Act, 1939. The teat was conducted on a * 

on (date) 

* Here enter desoription of vehicle. 

Duplicate 8ignaGure or Thumb 
Inapreaeim of applicant. 

FORM B. 

[Bee section 11 (Z) . ]  

Form of application for revewa.? of d&ving licence. 

I hereby apply for a renewal of the licence under the Motor Vehicles 
.............................. Act, 1939, which was issued to me on the.. 

by.. ............................... .(state title of licensing authority). 

I hereby dealare that I am not subject to any diseaee or disability likely 
ta nn11nn m v  rlrivina nf a mntnr onhinla t.n h a  a annrna n f  rlon~rar +A +hn 

. Date.. ............... .19 
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PORN D. 

[See section 8 ( I ) . ]  

Dr22r.iny Lice~tcc.: 

No. 19...& ........ 
(Name) ........................................................ 

. . . . . . . . . . . . . . . . . . . . . . . . .  ...'.....' son/daughhr of ( father's name ) - 
of(permanentd&f28s) ................................................ 
.................................................................... 

. ................................................... 
(temporary address) 

.................................................................... 

; vi~ion and tot e 
rtremities. 4 

FORM D. \ 3 

Be is also auihorised to drive as s paid employee8. ........................ ................... This licelice is valid from. .to 
(*To be struck out if inapplicsblo.) 

Signa fure and &signation of Liwnsing 
Authority. 

...................... Dale. .19 . 



I 
Fine or other Signature of Endorsing 

Seation and Rule. punishment. Authority. 

- --- 

PORM E. 



hfotor Vshiclea. 

FORM E. 
[See section 24 (I) .]  

pow of Application for the Regialrath of a M o m  vehicle. 
,1. ~ ~ 1 1  name, name of father, and ciddress of person be 

registered as registered owner. ................................. 

6.~Yearofmanufactwc .............................................. 
.6. Number of cylinders. .............................................. 

.................................................. 9. Chtlssis number 
30, En&o number .................................................-- 

I ,11. Seating capacity (including driver). ................................. 

'13. Particulars of previous registration and ..................................... registered number (if any). 

Additional particulars to be completed only in  the case of transport vehicles 
other than motor cabs- 

14. Number, description and size of tyres- 
.................... (a) front axle. 
.................... (b)  rear axle.. 

.............. (c) any other axle. 
.......... <16. Maximum laden weight lbs. 

iP6. Maximum axle weight- 
.............. (a) front axle.. Ibs. 

.................. (b) rear axle Ibs. 
(0)  any other axle. ............ lbs. 
The above particulars are to be filled in for a rigid frame miQr vehicle of 

-two or of thrw ;.xlc.s, for an  articulated vehicle of three axles, or, to the extent 
:applicable, for a tr iler (other th n the trailer to be registered as  part of an  arti- 
culated vehicle) as the o8se may be. Where a second trailer or additional 
trailem are to be registved with an  art,ioulated motor_vehicle, the following 
particulars are to be furniehed for eaoh suoh trailer :- 

................................................... 17. T w o f  body.. 
................. ........ .................... 18. Unlsden weight.. .-. , 

49. Number, description and size of tyres o,n the axle.. .................. 
.......................................... -20. Maximum weight.. 

Bate. .  ................... .19 . Signature of a p p l h n t .  

.................... 
Signature of owner. 

8ignature of Hire Purchase Cmprzny. 
FORM F 



Date ......................... 19 S%nature of maker 
DF authrieed assembler. 

Spccic~l certificafe zo be fu,n;shed by an assembler. 
Certified that I am authorised by the maker of tire vehicle described above 

to iasut- this certscate. 

Signature oJ author<sed as~embl9r~.  

BORM Ctr. 



ler in  the /case OF 

....... 1 vehicle 
maximum weights. 

be'ow :-I 
/ 

, 

51er. \ 
:le describdd above 

Motor Vehiclee. 

FORM G.  

[,See ~eotion 24 (Z).] 

Form of C e r t i f ?  of Registration. 

- 
Brief description of vehicle, 

(e.g., Ford touring car, Chevmlet 22 seater bus, Albion lorry, trailer, eta.)., .............. -Name, name' of father, and address of Registered Owner.. 
................................................... 

Signuture of registering authority . 
'Transferred to 

8ignatu.re of registeri~lg authority. 
'Transferred to 

8ignu#ure of begbteriw authority. 

.................................................. 1 .  Claw of vehicle ................................................... 2. Maker's name 
3. Type of body .................................................... ........................................... 4. Year of manufacture. 
:5. Numberof cylinders .............................................. ................................................... 6. Cti&mh number .................................................. 7.En-e number ..................................................... 8 . ' ~ ~ ~  power .................... 9. Maker's clasai5cation or, if not known, wheel-base ................................. *PO. Seating capacity (including driver). ................................................. ill. Unladen weight 

Additions1 particulars in the case of all wansport vehicles other than motor 
cabs- 

....................... .12. Fbgistered laden weight.. 

43. Number, deecription and size of tyree- 
(a) front axle.. .................... 
(b) rear axle. ...................... 

.............. (c) any other axle.. 
4 4 .  Registered axle weight- 

.................... (a) front axle.. lbe. 
(b) rear axle.. ..................... lbs. 
(c) any other axle. ................ .lbs. 

Additional particulars of alternative or additional trailer or trailers registered 
with an  articulated vehicle- 

.................................................. 46. Typeofbody 
16. Unladen weight. ............................ .lbe. ................. 
17. ~l'nrnher, deecription and size of tyres on the axle .................... 

............. ....................... '18. Registered axle weight.. .Ibs.. - 
. ...................... I .Date. . I 9  Sigwure  of regietering authwitgr. 

\ No~%-The motor vehicle above deecribed ia held by the person r e g b  
......... i %bred as the registered owner under a hire purchase agreement with. 

! 

. FORM\ G.. B d e .  . . . . . . . . . . . a s . . . . . . .  . l g  Signature of reqietsring authority. 
.! FORM H. 

101 



. DMe. ................. 19 Signature and qeeiytl,ntion of 
Inspecting Authority. 

The certificate of fitness is hereby renewed-. 

. up to.. ...........em.. .19 ..I................... 

UP to.. ............... .19 . ....................a- 
up to. .  ,.............. . I  9 . ..................... =. 



Motor Vehicles. 

THE SECOND SCHEDULE. 

vehidea only). [See section 7 (r).] 
I 

the probisiom 1. DI,g~asgs A N D  D~~ABILITIES ADROLUTELY DISQUALIFYIN@ A PERSON WOE 
ules made there.. , O R T A J N ~ Q  A LICENCE TO DRIVE A MOTOR VEHICLE. . . . . .  

3. Heart disease likely to produce mdden attacks of giddiness or fainting. 
4. Inability to distinguish with each eye at-a distance of twenty-five yard.. 

-h good day light (with the aid of glasses, if worn) a series of seven letter0 andl 
I 

f i gms  in white on a black ground of the same size and arrangement as thoso of 
? 
.!. t,he registration mark of motor Om. ..... .......-. 
!....... 6. A degree of deafness which prevents the applicant from hearing the ...... 

ordinary sound signah. 





THE FQIJRTH SCHEDULE. 

1 [& seotions 14 (1)  and 39 (1)  and (3).] 

AUTHORITIES ENTITLED TO GRANT LIOENOES TO DRIVE, AND TO R ~ E ~ I ~ T E B  
MOTOR VEHICLES, THE PROPERTY O F  THE ~ N T B A L  GOVERNMENT, AND 
REGISTRATION M~BES FOR ~ U O H  VEHIOLES. 

le test that he is able Part A. 

rehicles and take an 

,Uy, and in the latter' 
t of the road. 
doing enter a limited 

hion by means of for- 
- 

td to the vehicle), or,. 
it is impraoticable or 

aechanioal means, in a 
i a b  signals at appro- 
IQs. 

en by traffic signs and 
;&tion on signs given 
h7- g& 
w e  of a momr oycla or 

The authorities specified in the second column may grant Licences in res- 
>pect of vehicles, tho property of the Department of the Central Government 
,gpeo%ed in the first column. 

,-fence Department of the Central Govern- 1. District Commanders. 
1 ment. I ] 2. Commanders of independent brigadee. 

3. OEcera commanding ynits hving me. 
chanically propelled vehiales ia their 

I charge. 

1 4. Commanders, ~ o g a l  Engineers. 
/ 

Part ]Be 

The suthorities specified in the second column may register motor vehicles, 
-the property of the Department of the Central Government specified in the 

# +st column, and msy grant certificates of fitness in respect of such vehicles. 

'%fence Dephtrnent of the Central Govern- ' The   aster General of the Ordnanoo in 
ment. j ~ndia .  

Part C. 

Registration marks for vehicles registered under section 39. 

A broad arrow above two figures representing the last two figures of the 
gear of purchase of tho vehicle followed bg not more than four figures. 





Motor Vehicles. / 
THE SIXTH SCHEDULE. 

[See seotions 24 (3) and 29 (2).] 

REQISTRATION MARKS. 
BE MdDE O X  

One of the groups of letters specified in the second column followed by 
aEy one other letter shaII be used as the registration mark for a vehiole ini. 
the province specified in the first oolumn. 

9 Assam.  . . . . AS. 
!gs (section 117). Bengal . . . . . BG, BL. 

17 (section 119). Bihar . . . . , BR. 

3 (section 120). Bombay . , . . DM, BY. 
Central Provinoes &d Berar . CP. 
Madras. . . - . . MD, MS. 

ring particulars of' North-Wwt Frontier Province FP.  

Orissa . . . . . OR. 

(section 87). Sind . . . . . KA,. 
Punjab.  . . . . PB, PJ. 
United Provinoee . . . UP, US. the commission of' 

s Ajmer-Merwara . . . AJ. 
Coorg . . . . . CG. 
Delhi a . . .  . DL. 

which is effeotive,, NOTE.-These letter8 shall be followed by not Inore than four figures, and the letter@ 
jriven (section 3).. and figures shall be shown- 

section 6 (2)J. 1. In  the oase of transport vehicles . . . In  blaok on a whi te  ground.. 
2. In  the case of temporary registrations (eeotion 

25) . . . . . . . . In red on a yellow ground. 
re ((section 118). 3. I n  the case of registration marks allotted t o  
1 115 or 118. dealers [seotion 41 (2) (k)]. . . . . In  white on a red ground. 

~ce  licence (sectiog, 4. I n  other oases . . . . . . In white on a black ground, 

rtiflcate of fitnesek Bk .. e 

'4, 
' section 70 (2) (gb $ :# 
of weight (section $ 

.+ 
23 

section 73. 

ection 42. 

Fi ..% 
,..* 3 r~ S O ~ D U L E ,  !: THE SEVENTH SCHEDULE " 

I 107; 





The permiasible 
weight in 

poun&~ ie- 
I 

Table B. 
I 

Motor Vehicles. 

Table B. 

For each high pressure pneumatio tyre, 
fitted to a wheel on the 8x10, of 8 
nominal size-- 

The permissible. 
weight in 
pounds is- 

Exp1arzatim.-The figures " 5-00-17 ", etc., in Table A represen%, respect-. 
tively, the nominal sectional diameter of the tyre and the diameter of the 
wheel rim ; and the figures " 30 x 5 ", eto., in Table B represent, r%spectively, 
the over-all diameter of wheel and tyre and the nominal sectional diamem 
of the tyro, all figures being in inches. The actual sectional diameter of the 
t p e  when mounted on its appropriate rim and inflated shall in no case be less 
than the nominal sectional diameter. 

Note.-;-Tyres may be oalibrated in so-oalled metrio sizes, for example, 
" 170 x 20 ". In that oase the firfirat number represents the sectional; 
diameter of the tyre in millimetres and the seoond number 
represents the diameter of the rim in inches. The permissible 
weight in pounds for eaoh suoh tyro shall be determined by divid- 
ing the nominal sectional diameter of the tyre in millimetres by the 
figure 25.4, the quotient being the nominal motional diameter in 
inches. The permissible weight given in Table A for the nearest 
equivalent nominal seotional diameter in inohes and the aotual rim- 
diameter  hall be the permissible weight for that tyre. 

THE EIGHTH SCBEDULE; 
lW 









NO. 8--MAlN ROAD AHEAD 



Part B, 







M O ~ O I  W o E 6 c .  

NO. 6 - 
~ & p 7  TURN . 

NO. 9 
SIDE ROAD (LEFT) - 

NO, 1 0 , - S ~ P  HLTI; 
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Motor  Vehicles. 

Part C.-Informatory Sign 

SDE ELEi44 'POM 

r L 

. - . . . . . . 

NO. '24301. 

M. lrn ! 



M/otor Vehicles. 



Motor Vehicles. 

THE TENTH NXEDULE. 

(See seotiona 77 and 78.) 

Dmvma RE~WLATIONS. 

1 

I,  The driver of a motor vehicle shall drive the vehicle as close to  the 
hand side of the road may be expedient, and shall allow all traffic 

is proceeding in the opposite direction to pass him on his right hand 

2. Except as provided in regulation 3, the driver of a motor vehicle shall 
ass to the right of all tra,ffic proceedmg in the same direction as himself. 

3. The driver of a motor vehicle may pass to the left of a vehicle the 
driver of having Indicated an intention to turn to the right has drawn 
to the centre of the road and may pass a tram-car or other vehicle running 
on fixed rails, whether travelling in the same direction as himself or 
therwise, on either side : 

provided that in no case shall he pass a tram-oar a t  a.time or in a manner 
ly to cause danger or inoonvenience to other users of the road or pass on 
left hand side a tram-car, which when in motion would be travelling in the 

same direction as himself, while the tram-car is a t  rest for the purpose of sot- 
ting down or taking up passengers. 

iver of a motor vehicle shall not pass a vehicle travelling in the 

(a) if his passing is likely to cause inconvenience or danger to  other . *  

tra5o proceeding in any direction, or 

(b)  where a point or cornor or a hill or an obstruction of a3ny kind 
renders the road ahead not clearly visible. 

6. The driver of a motor vehicle shall not, when being overtaken or 
ing passed by another vehicle, increase speed or do anything in any way 
provcnt the other vehicle from paseing him. 

6. The driver of a motor vehiole shall slow down when approaching a 
intersection, a road junction or a road corner, and shall not enter any 

intersection or junction until he has become aware that he may do so 
angering the safety of persons thereon. 

driver of a motor vehicle shall on entering a road intersection, if 
d designated as such, give wa.y to the vehicles 

and in any other case give way to all traffic 
on his right hand. 

vehicle ahall, when passing or meeting a, 
s or police on the march or when passing 
air, drive a t  a speed not greater than Hteen 

\ 
THE TEN$H 6CBE 

9. The 

131 





h f 0 t i l r  Ifehicles. 

TEIE ELEVENTH SCHEDULE. 

(See motion 79.) 

~ ~ G F T A L S .  

1. ~ h e n - a b o u t  to turn to the right or to drive to the right hand side of 
in order to pass nnothor vehicle or for any other purpose, a driver 

1 his right arm in a horizonta.1 position outside of and to $he right 
is vehicle with the of tlie hand turned to tho front. 

to  turn to the left or to drive lo the left hand side of 
shall extend his right arni and rotate i t  in an anti- 

3. When about to do%/ dozvn, a driver shall extend his right arm with 
the palm downward a.nd to tho right of the vohiclo and shall move the arm 

extondod up and down several times in such a manner that the signal can 
bo soen by the driver of uny vehicle which may be behind him. . 

4. When aboub to ,stop, a, driver shall rake his right forearm vertically 
utside of a.nd to the rlght of the vehicle, palm to tho front. 

6 .  When a driver wishes to indica.te to the driver of a vehicle behind him 
hat he desire8 that driver to overtake him, he shall oxtend his right arm and 
a.nd horizontally outside of and to the right of the vehicle and shall swing the 
rm backwards and forwards in a semi-circular motion. 

we 


